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IN TNT CEA-11AL ADMI NI S ATI Va TA I BU `1AL, ALLAHABAD  

Allahabad 	Dated 8th of 	er,  , 1995 

(riginal Application 	. 960 of 1995 

Hon' ble Jr. it. K. Saxe na , J.M. 

Hon' b le Mr. 	!awe  

Shri La -a dam iLath ore 

son of Late Shri 1-lam Swar cep , 

side nt of 6/2, M.E. S. Colony, 

Shahjahan,,ur (U.P. 

(By Shri P L. Sharma, Advocate ) 

	 App lie ant 

versus 

1. Union of India through Secretary 

,Ministry of Defence ,  

Government of India, New Delhi. 

2. Engineer-in-Chief, E-i n-Cs s Branch, 

Army Headquarters, 	Kashmir House, 

New De lhi-li- 

3. Chief Engineer, 

Headquarters Ce Centralommand, 

Lu c know. 
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B Dr. R.K. Saxena J 

The Applicant has approached the Tribunal. 

challenging the order of punishment (Annexure-A_1) 

passed on 21-4-1994 whereby he was reduced to two 

lower stages from Rs.13 50 to Rs-1300 in the time 

scale of Rs.950 to Rs.1500 for a period of one 

year. The impugned order further speaks that the 

Applicant woul4_not earn increatment 0.t: all during 

the period of reduction and that on the expiry of 

this period, the reduction would have the effect of 

postponing his future increments of pay. The Applicant 

had preferred an Appeal to the Departmental Authorities 

on 2-5-1994 but no action has been taken. On the 

expiry of six months from the date of filing the 

Appeal, this OA has been filed and is on the st age 

of admission. This is a frelah O.A. Neither the 

notices have been issued to the Respondents nor was 

any date fixed in the matter. 

2. 	The Learned Counsel for the Applicant contends 

that if a direction is given to the Appellate Authority 

For early disposal of the Appeal, preferred by the 

Applicant, the Applicant would be satisfied. gs a 

matter of fact, the disposal of Appeal is necessary 

because the remedy Akeo—ka.e available to the Applicant) 
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itfggus',Et 	exxx6trxecovxrx49(xtsetxavxklAtft try; h; )0.Tzglx. tx.,  

if theApi.-)eal is not decided in favour 

of the Applicant o The exercisia of getting OA amended 
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in the light of the order in Appeal shalibe 

'Je, therefore, propose to dispose of the OA at this 

stage without issuing notices to the Respondents 

with the direction that the Appellate Authority may 

dispose of the pending Appeal within a period of 

two months from the date of the receipt of the order. 

The O.A. is disposed of accordingly. 

R 90/ 
Member 
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